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J U D 0 N N T 

K.P.tCi1 YA, 1.0. 	 In this apç1iction under section 19 

of the Administrative Tribunals ACt, 1 9 8 5, 

the Petiti:ner prays for a direction to be 

issued to the (apposite Parties to appoint the 

petitioner to the post of Branch Postmaster, 

Pangatira Post Office, 

2. 	Shortly s tated the case of the p etitioner 

is that he was appointed as Branch Postmaster, 

Pangatira Branch Post Cffjce in the district 

of Jhenkanal on 24th Nirch,1972 in the vacancy 

caused by riiiova1 of the former Branch Post 

Master Shri Latyananda Behera.The petitioner 

continued to work as Branch Postmaster of the 

said post office till 22nd February, 1986 when 

he was relieved by the former Branch Postmaster, 

Shri Satyananda Behera on his reinstment 

in accorance with Memo No.F-3-4/67-68 dated 

17th February, 1986.1h3 post in question has now 

fallen vacant with effect from 23rd December, 

1992 on the retirement of Shri Behera.Hence 

this application has been filed with the 

aforesaid p rayer. 



3. 	 c:ijnsel 

)Tn: lr 	3etiticrIr nd i • -Sh)k .ishr2, learned 

niH: 	:Lrr Counsel(Central). I have also heard 

Superintendent of Post Cffices,Dhenkanal 

to be filled up, especially because an 

rIm 	der was passed directing the opposite parties 

ut to issue any appointment order in favour of any 

erson. It is directed that the case of the petitioner 

-hri ittayat Sahoo be considered along with other 

)plicants and whosoever is found to be suitable may 

ha appointed to the 2ost in question. I hope and trust 

that the experience gained by the petitioner will be 

iy taken into consideration by the a020inting 

h 	n 	fe 	 iop t 

}CIfl1 	t.L. 

Ialo Branch Poet 	fice in ace aunt with Parjang S.O. 



not be 
rinihas SehuCOkl/aax ritec cJS k.TJ.B.P.M•  

: tin saic Post Office as he had passed Class VII 

r;: rd. Sri Sahu had worked for about 9 years on 

" I am directed to intimate you th.t since 
Shri Srinias Sahu he  s workcd for 9 years he 
may be reao)ojr- ed in the interest of work 
and justica. The condition for O300jntmcnt may 
be relaxed in his favour and compliance 
reorted. U  

In thd present case, the applicant has not passed 

Class VIII. Koping in view the precedent created by 

the Director I would direct that the educational 

qualific.tion of beoresent applicant, Shri Pattayat 

Sahoo j hereby rc laxed and his suitability be conside-

red along with others, kecoing in view the above 

mentioned observations made by me that the experience 

gained by the apolicent would be duly taken into 

consideratLn by the aopojntjng CUtority and sufficient 

weightage be given to this aspect. 

5. 	Thus, this applict Ion i accordingly disDosed 

of leaving the parties to bear their awn cos. 

Central Amn.Trjbuna1, 
Cuttack Bench, Cutck. 
ry 10, 1993/Sarangi. 


